
7131 Written Anno*r* ASADHA 2, IBM (.SAKA) Writtmn A ntw trt 7132

Th* R ijM tlin  Kh#di and Village 
Industries Board had referred the 
matter to the Registrar of Coopera­
tive Societies and hia report is 
awaited.
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3419. Shrl JL T- Chatterjee:

Stall S. C. fliM nfa:
Stall Yitfiptl S ta lk

Will the Minister at U 1 W I  be 
pleaaed to state:

(a) whether a separate and suitable 
building on the platform of Panskura 
Railway Station (S.B. Hly.) has been 
built according to the plan and eiti - 
mate submitted by the P. & T. Depart­
ment;

(b) if not, the reasons therefor;
(c) whether it is a fact that P. & T. 

Department approached the Railway 
Board some ten to twelve years back 
and the Railways acceded to their 
request; and

(d) if so, the steps taken in the 
matter?

The Minister of Railways (Skri 
C. ML Poonacha): (a) No.

(b) to (d). Proposal for the eon* 
(traction of «n R.M.S. office was 
received from the Post Master Gene­
ral, West Bengal in December, i960. 
Due to remodelling of the station in 
connection with electrification at 
Howrah-Kbarafepur Section, plan for 
K.1L& office could not be prepared 
tHl March 1082, when a plan tr*s sent 
to the P. ft T. Deptt. and accepted by 
them in March 1063. However, on 
account of the proposed third Baa 
between Howrah and Panskura, 
further remodelling o f the station 
became necessary. The find plana 
and estimate, have ahwe been sub­
mitted to tbe Poet Master Oemral. 
West Hen gal on 10th June, U N  and 
hie eeeeptanee Is awaited. .

tarvtaa Land estate—  by U .C .
Saaakft

I4Ml 8liri P. K. OtaM*: WIU lb» 
Minister of faiasfrtat Deveiopaasag 
aad Caagaay A f t ia  be pleased to 
state:

(a) whether there ia any proposal 
to bring under cultivation the WOO 
acres of surplus land acquired by tbe 
Heavy Itagineerlng Corporation Ltd.. 
Ranchi; and

(b) if so, in what manner and by 
vfcat ttme tbe entire area js expected 
to be brought under cultivation?

The Minister of fadnstrial Deve­
lopment aad Company Affairs (Sbrl 
F. A. Ahmed); (a) and (b). Of the 4400 
acrea of land acquired for the town­
ship, 1800 acres have been utilised and 
220 acres transferred to Government 
of Bihar, Bihar State Electricity Board 
and Railways. The balance of 24TO 
acres will be required for extension ot 
Township and new Projects and Ex­
pansions.

60 acres of the vacant area has 
however been brought under cultiva­
tion departmentally, on experimental 
basis. A  proposal for transferring 
this farm to a cooperative society o f 
the employees is under consideration. 
To the extent possible, more area wfll 
be brought under cultivation tempora­
rily.

Snrpias BUS ia l & C ,  Baaatal
MU. Shri r. K. Oheifc: WiU the 

Minister of Industrial Develspnwat 
■ al Company Aftalra be pleased ta 
state:

(B) tbe total number of construc­
tion staff of d U « n t  categories iaa- 
derad surplus in ha Heavy Engineer 
lng Corporation, Ranchi;

(b) bow many Of such perams W »  
bean absorbed In the Corporation it­
self till now, how many of than S®* 
alternative employment through the
lO a M q r *** *—9  f *  — T S *ad elsewhere through a m *
torts;




